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wbich received the assent of the Governor of Assam on 7th February, 2023 is hereby
published for general information.

ASSAM ACT NO. LXVtr OF2023
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,AI\
ACT

firther to amend the Assam Laad md Revenue Regulatior, 1886.

WherEas it is expedient fi[th€r to ammd the Assam Land
and Revenue Regulatio4 1886, hereinafur ref€rred to as the
principal Regulation, in the manner hercinafter appcaring;

Ir is hereby enacted in the Seventy-third Year of the
Re,public of India as foUowsi

1. (l) This Act may be calld the Assam Land and Revenue
Regulation, (Second Amendment) Ac\ 2022.

(2) It shall have tbe like exteDt as the principal Aa.
(3) It shall come into force at once.

In the principal Regulatiou in Section 25, in sixth line, for
the words 'tro hudred rryecs", appeariug in behucen fte
words 'hay extend to" and 'for each", the word "fifty
thousand rupees" shall be subsitried.

In the principal Regulaion, in section 156, for the words "be
punishable wift fine which may exteDd to two hundred
rup€es, or when such breach is a continuing brcach to fiffy
rupees for each day during which such breach continues, or,
on conviction beforc a Magistate, with imprisonment which
may extend to six monfis or with fine upto one thousand
rupees or with botll' appearing after the words "such' breach", the following shall be substituE4 namely- '"be
punisbable with fine uihich may extend to fifty thoruand, or
when such breach is a continuing breocb" to twelve thousand
for each day during which srrch breach continues, or on
conviction trefore a magistsalg with firc wtich may exrnd
upto ruDc€s two lakhs fift5r ftousanflt,

AsSiE Act
No. I
of lE86

GEETANJALI DAS SAIKH,
Secretary to the Govemmetrt ofAssam,

Ircgislative Deparhen! Disprr.
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